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IN THE CUSTOMS, EXCISE AND SERVICE TAX

APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 111

Excise Appeal No. 2241 of 2008-SM(BR)

[Arising out of Order-in-Appeal No. 125-CE/GZB/2008 dated 10.6.2008
passed by the Commissioner of Central Excise, Ghaziabad]

Excise Appeal No. 2242 of 2008-SM(BR)

[Arising out of Order-in-Appeal No. 124-CE/GZB/2008 dated 10.6.2008
passed by the Commissioner of ~Central Excise, Ghaziabad]

For approval and signature:

Hon'ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see : Vo
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 1982?

O
2. Whether it should be released under Rule 27

of the CESTAT (Procedure) Rules, 1982 for

publication in any authoritative report or not?
3. Whether Their Lordships wish to see the fair

copy of the Order?

. : N O

4. Whether Order is to be circulated to the

Departmental authorities?
M/s. Unichem Laboratories Ltd. Appellants
Vs.
Commissioner of Central Excise Respondent
Ghaziabad

Appearance: Shri Rajesh Chhibber, Advocate for the Appellants
Shri K.P. Singh, SDR for the Respondent




Date of Hearing/decision : 18.11.2010

/]
}/‘ nal ORAL ORDERNO. 13 20 — %2 I, 30 511 @Y

Per M. Veeraiyan:

Heard both sides.
2. 1 find that the disputed amount involved in Appeal No. 2241 is only
Rs.33,709/- relating to period 2004-2006 and the disputed amount involved
in Appeal No. 2242 is only Rs.14,063/- relating to the period 2004-2006.
3. The orders of the authorities have been passed on the basis of findings
on the facts.
4.  Considering the nature of dispute, I hold that these two appeals need
not be admitted in terms of proviso to section 35B(1) of Central Excise Act
as the disputed amount in each case does not exceed Rs.50,000/-.

5.  Appeals are rejected as not maintainable.

( M. Veeraiyan )
Member(Technical)
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